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L. I'gistrar 

ME 6.10.9 	Heard Shri Deepak Mishr5 for 

the petitioner and Shri Ashok MiMwa 

for the respondents who was asked to 

to take notice and<at  the stage of 

admission itself, Tn view of the 

g.ibmission of the petitioner's counsel 

we permit the petitioner to file his 

representation to the Postmaster Gene 

Sambalpur, Respondent No. 3,ventilatin 

his difficulties which he shall do Wi 

seven days from the date of this orcie 

and the same shall be disposed of by 

Respondent No.3 within seven days 

thereafter. Till his representation 
by &xzp  

is disposed of,Jtespondent No.3, we 

direct that the order of transfer of 

the petitioner as per Annexure-2 

from Keonj her Garh toAanap 
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Order 	Order 	 taken on order 

be kept in abeyance. Original applicati n e ; 
7 

is disposed of interms of this order. 

A copy of this order thai1  be delivere  

forthwith to the petitjDners counsel an 	cJot,  4&. 
4. 	

- 

al 	to Shri Ashok ?4i shr a, 3ir I AShok 	e\ 

Mithra Shall file his mono of apcearance 

in the office. 	 - 

Vice hairnan 

Membf(An.) 

\ 	- 


